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No. 183/XXXVI(3)/2018/39(1)/2018
Dated Dehradun, April 11, 2018

NOTIFICATION
Miscellaneous

: In pursuance of the provrsxons of CIause (3) of Artlcla 348 Qf the
'- 'Consntutlon of Indla the Governor is pleased to order the publlcatlon of the

S followmg Enghsh translation of “The Uttrakhand State Leglslatlve Assembly‘
—-i;fi:-l'rr,Mlscellaneous (Amendment) Blll, 2018’ (Adhiniyam Sankhya 15 of 2018).

= Aspassed by the Uttarakhand Leglslatlve Assembly and assented to
by the Governor on 10 Apnl 2018 : a -
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The Uttarakhand state Legislative Assembly Miscllaneous (Amendment)
Act, 2018

(Uttarakhand Act No. 15 0f 2018)

- Further to amend the. Uttarakhand State Legislative Assemblv (Mernbers;'_
' Emoiuments and Pensmn) Act 2008 the Uttarpradesh State Legis!ative (offlcersl" :
'Sajaries and Allowances) Act, 1952 (As applicable in Uttarakhand State) and the

Uttarakhand M:msters (Salaries, Allowances and Mascellaneous Provislons) Act

i "k i, :‘\‘ g ‘_ A.l.",-, et

o Sncty-nmth year of the Rept‘fblic of'

 ShortTileand - 1. - (1): This At méy be- called ‘the uuarakhand- State :
e ?i%;bmmi’e'nbeinent Leglslatlve@Assembly Miscellaneous (Amendment) Act -
e s o Yol i |

(Z)ilt'sha'lln be: deen"ued to have come into force on April :

‘-'Thé Uttarakhand . state. Legislative . Aesembly'
; : ;(Me‘mbes Emolﬂn‘ien‘e and‘ ?ens’on) Act, 2008 :
Amendment of 2 5 : ; |

,Amendment of 4
Sectlon4A e

= Amendment of 5.
§eaioh5 =

_(a)"lnx-_ »
-'thousand" the words three iac twen_‘

',substltuted - s
(b) in Sub-section: {2) far the words "cme I" Al ‘-the_ WOrds_'

2 “two'lac Seventv two thousand" shaH he su _ stituted
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: Amendment of 6. ' InSection 11 of the Principal Act -
"f§gction EL e @) In Sub-section (1) for-the words."two: thousand" the
SR e words"three thousand™ shall be substituted
Amendment of 7. JIn Section 12 of the Principal Act-for the words "two
Section12 ' . : thOUSand" the ~words "twelve thousand" shall be
= substituted. ¢

: SuhStituti_pn of 8. The Section 15 of the Prmcnpai Act shaII be substltuted as
et U e The State Government may prewde for grant of j_* ,

W repavable advance of :a sum; not: exceeding rupees fifty - .

Iac toany persc:n Who is a member, whetn_er or ot holds -
any bfﬂce referred‘:to in clause - ofz Se _iqn _2 1;}: whol :

0 ‘”‘q purr:hase of hdﬁsm!g accqmodaﬁon 'andf"r .
L g ft,een lacs for purqhase ot' vehlcje e

‘‘‘‘‘‘

C _—-*‘-further that if advance wuth mterest is
returned by any member then facllitv of re-advance rnay :
sestof such.member. - :
: 1} "e-i?Substittﬁed as

S

6ubstitution of
Section 17

-'Amendmentof 1,0" i
' Séctlonzo

Amendment of = L A

'Prowsion
following after

E explanation 2

of Section 23 A
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rThe Uttar Pradesh l.egislature (Ofﬁcers Saﬂaﬂéﬁand Allpwances) Act 1952

- (As appllcable in ‘Uttarakhand Staie) S
Amendment of 12 ln Sub-sectton (1) oﬁSect]on 2 of the Uttar Pradesh
: Sectlon 2 : :

| '-i__.Arnendment of 13
;;Secuan 3

'\:;the word thfrfy ﬂi’ouﬁand-', ; the ‘w_ordsn farty thblfsand“ e
”_;.;—;shallbesubstltuted Rl e el
By-Order,

MEENA TIWARI,
Principal Secretary.
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